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CA 4eing aeti eá9t4' Of thi 

kav* 1666j,  pt IAP t.day 

*eaá ML.3. S. M* patt1 1ci 

cti*ei appeagil2g for  the App1iC*t *i 

Mx.S.3. je,ia.1earei Aáiiti& staii 

c1 f.r the U*iGfl of lftdial6a 
c'y of this O.k, has been seve) a uml  

eru3ea the rateria1s placed on reo,rá 

Applicant cla:L-ss that he was 
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NOTES OFTHE REGISTRY 	 ORDERS OFTHE TRIBUNAL 

0• 
Departh,eat of the Gyrnrrnt of 

India and Jay filmg the preseat Ori!irial 

Application unIer section 19 of the Amn. 

Tri.ua1s ict.1985, he has challenged the 

steps taken by the Respondents to requl arise 

the services of 455 (out of 1437) Casual 

LaJourers on the ground that the 

Respondents iii not consider his case f'r 

re atie roart frornother grounds5  the 

vocate for the Applicant states that 

while iinoring the cas of the Ap,licant 

the RespoMents have enlisted several 

other persons(who were eithór dover 

engaged for requiri period or enaged 

at a later point of time,tham the Applicant 

as Casual laurers)for regu1arisation 

Inthe aJ.ve  premises,without 

wal  stine any time and enterjg into the 

rierits, this case is heresy disp8ed of at 

this adrnissienstage by asking the Applicant 

to suhmit a consoli&atd. rep resentatiant, 

the Respondents (hy giving full details) 

by 15,3,2004 and the Respondents are 

hereby asked to consider the representation 

of the Ap1icant and enter into an enquiry 

tr, find out as to whether the Applicant has 

got a case for regularisation,untjl full 

consideratio.n is given to the case of the 

Aplicant and he is intimated about the 

result of such considetationthe RCsondentg 

should not proceed to regularise a*ybody as 

against the newly created 455 posts of RM. 

If the Applicant asks for a personal hearing 

in the matter,the Reondents are bereby 
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directed to allow the sie to the Applicant in all 

fairness of thia 

with the aeo oservatiens and directio*s 

this O,, is disposed of~uo costs, 

Sendcopies of this order to the Respondents 

alongwith 	and free copies of this order 

e given to learned C.u*,el for both sides, 

HX 
Mernssr( dicial) 
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